
BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

O.A. No. 1126 of 2024 

   

IN THE MATTER OF: 

VEER SINGH                                                               …………APPLICANT 

VERSUS 

STATE OF UTTAR PRADESH & ORS.                        ……..RESPONDENT(s) 

 

 INDEX 

S.No. PARTICULARS PAGE NO. 

1. REPLY ON BEHALF OF UTTAR PRADESH 

POLLUTION CONTROL BOARD IN 

COMPLIANCE OF THE ORDER DT. 14.02.2025 

PASSED BY THE HON’BLE NATIONAL GREEN 

TRIBUNAL                                                                         

 

 ANNEXURES  

2. COPY OF THE LETTER DT. 13.02.2025 AS 

ANNEXURE A-1 

 

3. COPY OF THE LETTER DT. 15.02.2025 

ANNEXED AS ANNEXURE A-2. 
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4. COPY OF THE SHOW CAUSE NOTICE DT. 

21.02.2025 HAS BEEN ANNEXED AS 

ANNEXURE A-3. 

 

5. COPY OF THE LETTER DT. 12.03.2025 HAS 

BEEN ANNEXED AS ANNEXURE A-4. 

 

6. COPY OF THE LETTER DT. 26.03.2025 HAS 

BEEN ANNEXED AS ANNEXURE A-5. 

 

7. COPY OF THE LETTER DT. 24.04.2025 HAS 

BEEN ANNEXED AS ANNEXURE A-6. 

 

 

THROUGH COUNSEL 

 

BHANWAR PAL SINGH JADON 

COUNSEL FOR UTTAR PRADESH POLLUTION CONTROL BOARD   

EMAIL- bhanwar09jadon@gmail.com  

Ph: 9639286572 

DATE: 07.05.2025 

PLACE: JHANSI 
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A Copy of the letter dt. 24.04.2025 has been annexed herewith as ANNEXURE 
A-6
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Annexure-1ANNEXURE A-1373
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Annexure-2376



Annexure-3377
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Annexure-4379
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Annexure-5388



ANNEXURE-6389
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